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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH
AT HYDERABAD
0.A.No,436/92 | Dated 2 4,11,1992
BETWEEN 2
M,V.R,Mohan Rao .. Applicant,
AND |
1. Director General
Department of Posts
Ministry of Communications,
New Delhi - 110 001,
2. The Chief Post Master Generasl,
h,P,Circle, Abids,
Hyderabad « 1,

3., The Superintendant of Posts
RM3S 'V Division,

Visakhapatnam -~ 53C 001, .. Respondents,
Counsel for the Applicant .. Mr.M,R,Chandramouli
Counsel for the Hespondents .o Mr, N,V,Raghava Reddy
COiRAM 3

HON'3LE SHRI T.CHANDRASEKHARA REDDY,MEMBER(JUDL.)




®

Ordep'of the Single Member'Beﬁch delivered by
Hon'ble Shri T.Chandrasekhara Redcy, Member (Judl., ).

This ia an appllcatlon filed by the applicant herein
under Section 19 of the zdnunlstrot1Ve Trlbuncls Act to direct
‘the respondents to appoint the applicént in any suitable post
on compéssionate grounds after relaxing the recruitment rules

~and pass such other order or orders as may deem fit ané proper

in the circumstances of the case,

The facts giving ‘rise to this OA in brief sre as

follows:

2. The applicant'é‘father is one Sri M.,Bopalam L.5.G.
Sohp HﬁO,Visakhapatném. He died while in service‘on 10.8.1990,
He left beyond him his wife one daughter and 3 sons, The
applicent _herein is the eldest‘soh; I;'is said that the
-appllcdnéizzidlea up to Intermediate, A reference has been

made to the respondents to app01nt the appllCunt on compﬂ351oncte

grounés, The épplicant did not recive favourable reply, Hence

the present OA,

3. . When tﬁis A éame up for hearing today MrfN.V.Raghave
Réddy, Standing Counsel for the respondents prodﬁced'before us

a copy of the letter of the vhlEf Post Master General A.P.,
Hyderabad adéressed to him wherein 1t is stated that the case

of the appllcant had been approvd for appointment in relaxation.

" of recruitment rules #am by the Circle Selectlon Committee —

o Keo W A b o — mwe \w"‘!a-—fo‘3
and ks name stands fitst in the waiting llSijﬂe &8s also

n V B &Q-—n««ﬂjﬂ.vﬂ % —
furtner instructed in the said letter to get the OA infructuwous

in view of the selection of the @pplicant by the respondents
to provide an appointment on compc551onate grounds, So, as the
epplicant is already selected for a—eeas&éeLabLe post and

: n

the respondents are eager to appoint the applicant in the
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' said post on compassionate grounds nothing survives jin this .
OA for consideration, Hence this OA is dismissed as infructuous

leaving the parties to bear their own costs,

e | ~ o | (T . CHANDRASEKHARA REDDY)
- ‘ Member (Judl, ) i

Dated 3 4th Novemper, 1992

(Dictated in Open Court)

Deplty Registrar{J

1. The Director General, Department of Posts,
Ministry of Communications, New Delhi.l1,

2. The Chief Post Master General, A.F.Circle,
Abids, Hyderabad-1,

3., The Superintendent of Posts,
‘RMS 'v*' Division, visakhapatnam-l.

4, One copy to Mr.M.P.Chandramouli, Advocate, 1«7-139/1, S.R.K,Nagar,
N , Hyderabad, ‘

5, ©done copy to Mr.N,v.Raghva Reddy, Addl,CesSC,.CAT,Hyd.
6., One spare coOpyY.
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THE HON'BLE MK,
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TYPED BY

COMPARED RY

CHECKED BY  APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD

- THE HON'BLE WMR

AND

THE HON'BLE MK\R.BALASUBRAMANTAN:M(2)
AND |

THE HON'BLE MR.T .CHANDRASEKHAR REDDY:
M(JUDL)

.J.ROY : MEMBER(JUDL)

+ - 1

. Dated: 0\ -V} -log2

ORDER/ JUDGMENTs:

Rehe /Culie /M2 N5

in .

.o, \4WR619)
T.A.I}To. (Wp.No )

ot

Admited and interim directions

issued. \ B
: lﬁtunnalAdmhﬂsuaﬁVeTrmunu.
Hlloved -  DESSATOM
o P gunovisez
Disposkd of with ddrectidsNOY

Dismissed BYDERABAD BENCE.
~Dismisged as withdrawn - - -
Dismisged for default

M,A.Orflered/Rejected

) 9

No orders as to costs.






